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BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)

AHMEDABAD BENCH
AHMEDABAD

C.P. (I.B) No. 61/9/NCLT/AHM/2019

Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI. MEMBER JUDICIAL

Salebhai Internet Ltd.

Section of the Companies Act:

Section 9 of the Insolvency and Bankruptcy Code

5.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION

SIGNATURE

1. VALBHQUT_*DNANM"}TI ADV. PE7T TT Tonl . M
2. KetomAL v PaTel Ady. PEFITToN e |
(D) AP A BHATT  Abv K Ep7om N én ? M&M—

ORDER

The Parties are represented through their respective Learned Counsel(s).

Pleadings are complete.

List the matter for hearing on 31.07.2019

MANORAMA KUMARI HARIHAR PRAKASH' CHATURVEDI

MEMBER (JUDICIAL) MEMBER (JUDICIAL)

Dated this the 27th day of June, 2019.
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